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HIGH couRT FoR.THESTAiE oF TELANGANAar'nvoeRAB6o 'i

(Special Original Juiisdiction)

SATURDAY, THE TWENTY FIRST DAY OF SEPTEIVIBER
TWO THOUSANDAND TWENTY FOUR

pRESE\T,1 1., ri. r. ,.
,.:lr tt-i: '''!:tri I :lr'l''i''r 'i

THE HONOURABLE THEiCHIEF..JUSTICE ALOK.ARADHE
AND

THE HONOURABLE SRI JUSTICE J SREENIVAS RAO'

[ 3418 ]

t'
WRIT PETITIONiNO:26209,OF 2024 , ,; l iir

!(l
Between: ]i 1,, r'r r ,,

.'.,r'li I,i:1 ii1

1. Balugu Sai Charitha, D/o. Balugu Raju, Aged about 19 years, Occ. Student,
H.No. 17-4513/5, Vishnupuri Colony,i Peezddiguda, Ir4edipally, Ghatkesar,
Telangana.

z. ning; Sh;vani, D/o. Narsa Goud; ngddiSOo;t 20 yeaid, bcc. student, H.No.
4-7 4, Rajampet, Biknoor, Nizamabad, Telangana.

3. Syeda Umaima Sadaf, D/o. Sybd Abdul Raoof, Aged about 19 years, Occ.
Student, H.No. 1s-3-201l9l5lNll , 'Jahanuma, Charminar, Hyderabad,
Telangana' ,r-lr ,, ,r (. I ri i rr, i: ,,

r,i1p5,: ,r, ,,t 'i'PETITIoNERS

1. The state of relangana, r."pr"rJi,tii niits brincipat s""r"irry, Medicat and
Health Family Welfare Department, Secretariat Buildings, Hyderabad-500 055

2. Kaloji Nararayana Rao University of Health Sciences, represented by its
Registrar' warangal 

...RES'.NDENT'

Petition under Article 226 of lhe Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be

pleased to issue an appropriate writ, order or direction more particularly one in the

nature of writ of mandamus declaring the action of the respondents particularly the

2nd respiondent in not considering the petitioners request for. exercising web

options for admission into MBBS/BDS course under Management Quota "B"

Category in next phase of counseling for the academic year 2024-25 as illegal,

arbitrary, unconstitutional and consequently direct the respondents to consider

and permit the petitioners for exercising web options for admission into

MBBS/BDS course under Management Quota "B" category for the academic year

2024-25 in next phase of counseling.



,. ilE I,

1l',lll,

lA NO: 1 OF 2024

Petition under Section 151 CPC praying that in the :ircu nstances stated in

the affidavit filed in sL pport of the petition, the High Court nray be p eased to direct

the 2nd respondent t I consider the petitioners request for r>xer:isi rg web options

under l\4anagement Ouota "B" Category for admission into l\4BBSi BDS course in
the next phase of corrnselling for the academic yeat 2024-25, penc ing disposal of
writ petition.

Counsel for the Petit oner: SRI L.RAM SINGH
Counsel for the ResF,ondent No.1: SRI R.NAGARJUNA REDD.,, AGP FOR

MEDICAL HEALTH & FAMILY WELFARE
Counsel for the Resp ondent No.2: SRI G.RAVI FOR SRI A.pRl\BFIAKAR RAO,

SC FOR KNRUHS

The Court made the lollowing: ORDER
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THE HON'BLE THE CHIEF JUSTICE ALOK ARADHE

THE HON'BLE SRI JUSTICE J.SREENIVAS RAO

II/RIT PETITION No.262O9 of 2o24

ORDER: (Per the Hon'ble the Chief Justice Atok Aradhe)

Mr. L.Ram Singh, learned colrnsel for the petitloners.

Mr. R.Nagarjuna Reddy, learned Assistant

Government Pieader for Health, Medical & Family Welfare

Department for respondent No. 1.

Mr. G.Ravi, learned counsel representing

Mr. A.Prabhakar Rao, learned Standing Counsel for Kaloji

Narayana Rao University of Health Sciences (hereinafter

referred to as, 'the University') for respondent No.2.

2. With the consent of the parties, the matter is

heard finally.

3. In this writ petition, the petitioners inter alia

have prayed for the following relief:

AND
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'For the reasons stated in the accorrrpar 1enlq

alfic avit, it is hereby prayed that t1is Hon1rlc C our t

may be pleased to issue an appropriate vli1, r rde r

or d irection more particularly one in thc rLatu :'e r,f

writ of maldamus declaring the actior of tht:

respondents particularly the 2nd respondt'nt ir nct

conridering the petitioners request for r::<erc sinq

web options for admission into MBBS/BI) S cc urse

und:r Malagement Quota '8" Category in ne; I

pha ;c of counselling for the academtc yeal 2O2I-2 i

as illegal, arbitrary, unconstitutiorLrJ an, I

conr equently direct the respondents to conriider

ald permit the petitioners for exercis;ng we )

opti,rns for admission into MBBS/BDS cours,:

urrd lr Management Quota "B" categorl for th I

acar emic year 2024-25 in next phase of c,rLrr-rs, rlin.!

ald pass such other order or orders as this Ho:r'l:l:

Cou 't may deem fit and proper in th r

circr rmstalces of the case."

4. -earned counsel for the petitiorrers st.rbmitted

that inadvr rtently the petitioners could nor :egister for

admission under managemerrt quota .8" (.ategory.

Therefore, the University is not permitting the p€titioners

to seek a(lmission under Management ()uota for "8"

category. I- e further submitted that the petiticners be

granted liberty to submit a representation to thr. U.riversity



l/ 3

and the University be directed to decide the said

representation in a time bound manner.

5. Learned Standing Counsel for the University

submitted that the last date of registration

was 23.O8.2024 and thereafter, merit list has been

prepared, which shal1 be published at the time of

indicating the web options. Howbver, it is fairly submitted

by him that in case the petitioners submit a

representation, the same shall be dealt with by the

University in accordance with law.

6. In view of the aforesaid submission and in the

peculiar facts of the case, the Writ Petition is disposed of

with liberty to the petitioners to submit a representation

before the University with regard to their grievance.

Needless to state that in case such a representation is

made, the University shall decide the same within a period

of two (2) days thereafter. It is made clear that this Court

has not expressed any opinion on the merits of the matter.

,
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Miscellaleous applications, if any I)en,1inri, shall

stand close<|. There shall be no order as to oosts
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1. The Principal Sccretary, Ivledical and Health Family Welfare Department,
Secretariat Builtlings, Hyderabad, State of Telangana-ti00 055

2. The Registrar, Laloji Nararayana Rao University of Health S cie rces,
Waranga l.

3. One CC to SRI -.RAtvl SINGH, Advocate [OPUC]4. Two CCs to GP FOR MEDICAL HEALTH & FAMILY \i\/liLFr\RE:, High Court
for the State of '-elangana, at Hyderabad. [OUT]5. One CC to SRI \.PRABHAKAR RAO, SC FOR KNRUHS [C PUr3]

6. Two CD Copies
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C:C TODAY
HIGH COURT

DATED:21 109t2024

rlpprirti''i"

ORDER

WP.No.26209 of 2024

DISPOSING OF THE WRIT PETITION
WITHOUT COSTS.
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